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Punjab Cloth Mills, Bhiwani

1252. Sardar A. S. Saigal: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the inquiry into the
affairs of the Punjab Cloth Mills,
Bhiwani has been completed; and

(b) if so, whether the above report
will be laid on the Table?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) The Committee appointed under
the Industries (Development and Re-
gulation) Act, 1951, to investigate the
affairs of the Punjab Cloth Mills,
Bhiwani, completed its work and sub-
mitted its report in January, 1958.

(b) No, Sir.
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12.02 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Indo-Pakistan talks held at Karachi

Shri A, M. Tariq (Jammu and
Kashmir): Under Rule 197, 1 beg to
call the attention of the Prime Minis-
ter to the following matter of urgent
public importance and I request that
he may make a statement thereon:

“The outcome of the recent tall;s
held at Karachi between India
and Pakistan on the outstanding

border disputes between the two
countries,”

The Deputy  Minister of External
Affairs (Shrimati Lakshmi Menom): A
meeting at the level of Secretaries b
held in Karachi from 23rd to the '.‘.alr:
Februm-y, 1959, This meeting  Wa°
held as a consequence of the meetmg
of the Prime Ministers of India an



Calling
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Public Impartance
Pakistan 1n Delhi m September 1938
At this Prime Ministers’ meeting, a
reference to the unsettled disputes
and their further consideration was
made 1n the following terms'—

“Some of the border disputes,
namely, two regarding the Rad-
cliffe and Bagge Awards m the
eastern region, and five 1n the
western region, require further
consideration

The Prime Ministers agreed to
1ssue necessary nstructions to
their survey staff to expedite
demarcation in the hight of the
settlements arrived at and to con-
sider further methods of settling
the disputes that are still un-
resolved In regard to the Hus-
saimwala and Suleimanke dis-
putes, the Foreign Secretary of the
Government of Pakistan and the
Commonwealth Secretary of the
Government of India, will m
consultation with theiwr engineers,
submit proposals to the Prime
Ministers ”

Our Commonwcalth Secietary had
visited  the Hussainiwala and
Suleimanke areas, in November 1958
and had then discussed techn:cal and
other details with the engmeers and
the local officers on the spot The
Karach1 meeting 1in February 1959
discussed these two disputes relating
to Hussainiwala and Suleimanke areas
The Indian Delegation consisted of
engineers and other experts and was
headed by our Commonwealth Secre-

tary

The discussions at Karach: disclos-
ed a divergence of views between the
two Delegations Both sides stated
the position of their Governments re-
garding these disputes, and no agieed
proposals for settlement emerged as
a result of these discussions

. —mo_=wv vaiss~Wun te Pakistan
Foreign Minuster in Karachi, the
Commonwealth Secretary referred to

serious increase in the number
of incidents on the eastern border
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which have been caused by irrespon-
sible and aggressive firing by Pakis-
tan authorities Representations 1n
this connection have been made re-
peatedly to the Government of Pak-
1stan at various levels and through
our High Commuissioner mm Karach:

It 1s our policy to endeavour to
settle border disputes peacefully and
to restore normal conditions 1n bor-
der areas At the same time, any @g-
gressive action or pressure on the
part of Pakistan authorities and any
violation of our territory has to be
resisted Measures necessary for the
protection of the life and property
of our citizens hving in the border
areas have been taken

12.04} hrs.

CINEMATOGRAPH (AMENDMENT)
BILL

The Minister of Information and
Broadcasting (Dr. B. V. Keskar): 1
beg to move

“That the tollowing amend-
ments made by Rajya Sabha m
the Bill further to amend the
Cimmematograph  Act, 1952, be
taken Into consideration

‘Enacting Formule

(1) That at page 1, ine 1, for the
words “Ninth Year” the words “Tenth
Year” be substituted

Clause 1

{(nn) That at page 1, line 4, for the
figure “1958" the figure “1959” be
substituted’

I mught say that the amwndments
are only formal When the Bill was
taken up an< passed by this House,
wo-Were m 1958, the Ninth Year of
the Republic When 1t was passed in
the Rajya Sabha, we had already
entered 1959, the Tenth Year of the
Republic So, these consequential
amendments have to be accepted





